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AThcugh not listed, the matter is taken-up
on mentione.

Heard Id« Counsel for both the parties.

1d. Coinsel for the Applicant has filed

amemo seeking permission to withdraw the case.

H@néé, the case is allowed to be withdrawn and,
as a consequence, stay order issued on 10032006 ‘
stands vacated.

Dedhe 18 disposed of being withdrawn.

Membed (Admn.)




